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CENTRAL ALMINISTRATIVE TRIBUNAL 
hLI.AlABNJ B ENGi, ALLAHABAD. 

Allahabad, this the 27th day of May 2(X)2. 

QJOH.M : !!QN. MR. s. DAY AL I A. M. 

o. A. No. 581 of 2002. 

OPEN OOJRT 

Lall oo Ran Gupta, s. P.M., Jhansi, R. s., H. No .2893, Patel Nagar, 

Orai, Dist. Jal aun ••••• • • • • • Applicant. 

Counsel for applicant : Sri A. K. Singh. 

Versus 

l. The Union of India through Secretary, Ministry of Canmunicatio · 

Department, NE.W Del hi. 

2. The Post Master General, Jgra Region, J\gra. 

3. Senior Superintendent of Post Offices, Jhansi Division, Jhansi • 

• • • • • 

Counsel for respondents : Sri R. c. Joshi. 

0 R D E R. (ORAL) 

BY HON. MR. S. DAYPJ.., A.~ 

••••• Respondents • 

This application has been filed for setting aside the 

order dated 26.4.02 and to direct the respondents to ccmply with f 
the order dated lD .1.02. A further direction is sought to the 

.respondents not to recover due anount of Rs. 61, l':X)/= f.rQn D. C.R. G. 

and pe.tmit his voluntary retiranentw.e.f. 1.11.01. 

2. Tlile applicant cl a:ims that he was working as Sub-Post 

Master, Jbansi and sane irregularities were detected and an 

anount of Rs.©, Cl:XJ/= was to be recovered f.ran the applicant. 

The applicant gave a notice dated 7 .a.01 for voluntary retiranent41 

He also gave his consent for recovery of the anount pending to 

be recovered out of a total of Rs,69,«XJ/= fran his D.C. R.G. 

The Post Master General, Pgra al.lowed voluntary retirement w.e.f. 

7.11.0l. Ho.vever, subsequently, he has been given a letter of 

Senior Superintendent of Post Office, Jhansi in which it has been 

stated that the canpetent authority had not pe:anitted voluntary 

retirement in case of the applicant. 'lllis letter dated 26.4.02 

is Jmpugned in this O.A. 
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3. I have heard Sri A.B. Singh, B.H. of Sri A.I<. Singh 

for applicant and Sri G.R. Gupta, B.H. of Sri R.c. Joshi for 

respondents. 

4. I find that Me 48 of C.CS (Pension) Rules 1972 provide 

that at any time after a Govt. servant has canpleted 30 years 
y .\..-

qualifyir:g service, he may ,Jt(! retire6 f ran service by givil'Yd a 

notice in writing to the appointing authority at least three 

months before the date f ran which he wishes to retire. The rul. e 

al so precludes such a Govt. servant f ran withdrawin; his request 

for voluntary retirenent except with the approval. of the appoint­

ing authority and sucb request for withdriJi°/al. has to be made 

within an intended date of retirenent. I find that the applicant 
~ 

in his notice dated 7.8.0l has stated that he has continuously 

worked for more than 35 years and wishes to take voluntary 

retirement after three months. No order has been passed by the 

respondents till 7.ll.Ol and thus, the period of three months 

notice had already expired. lbe appointirg authority to whan 

the prayer for voluntary retiranent was made, was Post Master 

General., Jlgra Circle, .Agra. By letter dated .10.1.02, issued fran 

the office of Post Master General, A] ra, a pe.nnission was canmu­

nicated to SSPO, ~hansi under int:imation to the applicant that 

the Director, Postal Services had pe.nnitted the applicant to 

retire voluntarily w.e.f. 1.11.01. It appears that the Senior 

Superintendent of Post Offices, Jhansi had on account of the 

mention of DPS, .Jgra as pennitting voluntary retiranent, written 

to the applicant that canpetent authority had not pellllitted the 

applicant for voluntary retirement. It appears that it has been 

overlooked by Respondent No.3 that the period of three months 

\Vas al ready over arti the voluntary retirenent of the applicant 

had already cane into being as the canpetent authorl:lt did not 

info.nn the applicant one way or the other before the period of 

thre 1e months expired. There appears to be no charge-sheet 
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existing against the applicant as is clear f ran canmunication 

dated 10.1.02. The :impugned letter al s~ does not mention of 

existence of any disciplinary/vigillance case against the 

Under the circumstances, the applicant shall be deemed to have 

retired w. e. f. 7 .11.01 and the respondents shall settle his cl aims 

as per rule within a period of three months fran the date of 

receipt of a copy of this order. 

Asthanr 
29.5.o 

No order as to costs. 

A.M. 


